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¢ Heard Mr. M. Chanda, learned
counsel for the appllcant Mr, B.C.
Pathak, learned Addl. C.G.S.C, appear= -
ing on behalf of respondént No.l sought
for time for filing reply. Prayer is
allowed. Put up again on 18.8,2003
for orders,

23,6,2003

L—-

Vice=Chairman
mb
18.8.,2003  Present: The Hon'ble Mr.K.V.Prahaladan
Administrative Member
., List the case again on 28.8, 2003n¢or
order. : ’
U:ﬁ;:i%«J~L24i§D*
Member
bb
2848.03 The Respondents No.1 have filed

their reply. Mr. B.C.Pathak, learned
Addl.C.G.S.C appearing on behalf of
,€ the Respondénts No.2 has prayed for
time to file their reply. Prayer is
allowed. List on 24.10.03 to file reply

if anyo o ( .
L , - — T
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26.2.2064 present: The Hon'ble Shri Shanker Raju

Judzcial Member.

‘The Hon'ble Shri K.vV. Prahladan
Admin;stratlve Member.

.t

Mr.B.ﬁ;ﬁathak. learned Addl-C.G;SiC.:x

tor the respondents. seeks two weeks. time
to tile reply on behalf of respondent NO.2
7 List on 15.3.2004. ' '
g Meanwhile, Assam Rifles represented
through Lt.General may alsc file raply
'to the contempt petitlon.
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- Member(a) - Member (J)
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L‘rv'} 101 . lﬂ , & 15,3.,2004 List before the next Division
COW%W : Bench’- on 31.3.2004 for orders,

1 =g -
o S Member (A)
o3y L

31.3.2004 Present: Hon' ble Shri Kuldip Singh,
* Judlc1al Member

”

Hon'Ble Shri K.V. Prahladan,
Admlnlstratlve Member.

.o Heard Mr . M. Chanda, learned
counsel for the petitioner and Mr B.C.
Pathak, learned Addl. C.G.S.C.

'The learned counsel for the
applicant has a grievance that even
after thejudgment of the Tribunal the

respondents are following a pick and

Or{oee'f C ‘ ?'/3 04 - choose policy in matters of transfer and
Su/’— Z,—-‘i? D/See’h@"" posting to choice station as they have

_ ~already repatriated some doctors
% v 0044AAA- 2 ‘ ) ignoring the case of the applicant even
Ad~v o=
Nearr e

vt - after the order of the Tribunal. Thé-so
056,‘%01'(4 W’P called policy of the respondents has
also not been adhered to. The learned
counsel for the -applicant submits that
he will be able to furnish the names of.
' - : '_such doctors who were sent back

repatriation. Let an affidavit be filed

by the learned counsel for the
petitioner on this score and the matter
may be listed for hearing before the
next available Division Bench.
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22.7.2004 |present: The Hon‘ble shri K.V.Sachidanan-
‘ . dan, Member (J)o

The Hon'ble Shri K.V.Prahladan

Member (A).

When the matter came up for
hearing, learned counsel for the parties
submitted that the mayter may be taken
up next pivision Bench. Let it be done.

post before the ne@t DlV1610n
Benche
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%@mber (a) : Member (J)
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23.8.2004  Present: Hon'ble Shri D.C. Verma,
: Vice-Chairman

-o

Hon'ble Shri K;V._Prahladan,
Administrative Member. ‘

Heard Mr M. Chanda, learned
counsel for the petitioner and Mr B.C.
Pathak, learned Addl. C.G.S. c. Hearing

1

‘concluded. Order reserved.

S II.'\;‘:Q o p//

Member A . Vice-Chairman
- : nkm ' ' ]
2398*2004 Judgment delivered in open’ Court,
o kept in-separate sheets, The GC.P. is i
dismissed, No order as to costs3 e
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BBENCH

Contempt Petition No.26 of 2003
(In.0.A.341/2001). .;

Date of decision: This the z/éjlday of August 2004
The Hon'ble Shri D.C. Verma, Vice-Chairman

The Hon'ble Shri Klﬁi Prahladan, Administrative Member

Dr Rajeev Ranjan

S/o Prof. Rajendra Prasad Singh, _

Medical Officer, CHS 6, Assam Rifles,

P.O. Khonsa, Arunachal Pradesh. ' «sess.Petitioner
By Advocates Mr M. Chanda, G.N. Chakraborty

and S. Choudhury.

= versus -

1. Shri Krishna Singh, d
Secretary to the Government of India,
Ministry of Health and Family Welfare
- (Department of Health),
New Delhi.
2. Lt. General H.S. Kanwar,
‘Director General of Assam Rifles, ' :
Shillong. «ess..Alleged Contemners
By Advocate Shri B.C. Pathak, Addl. C.G.S.C.

D.C. VERMA, - VICE-CHAIRMAN

v

By this Contempt Petition the applicant has
complained for non-compliance of the Tribunal's Order dated
1.5.2002 in 0.A.341 of 2001 In re Dr Rajeev Ranjan Vs.

Union of India and others. _
2.1 While deciding the aforesaid O0.A. the Tribunal gave

the following direction:

"Upon hearing Mr M. Chanda, learned counsel
for the applicant and Mr B.C. Pathak, learned Addl.
C.G.5.C. for the respondents and considering all
aspects of the matter and also in the llght of the

. judgment and order passed earlier in similar
0.A.315/2001 disposed of on 24.4.2002, the
respondents are directed to take up the matter of
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the applicant also for posting him out on
completion of his tenure with utmost expedition.

The respondents are accordingly directed to
consider the matter afresh for posting the
applicant out of N.E. Region as expeditiously as
possible in the light of the observations made in
this application and also in 0.A.315/2002.

Subject to the observations made above the
application stands disposed of. There shall,
however, be no order as to costs."

3. The case of the petitioner is that 'in spite Qf the
Tribunal's directions the respondénts deliberately and
wilﬁully did ﬁot take any initiation for'implementationvof
the order dated 1.5.2002. In the éddi;ional rejoinder it is

also pointed out that Dr Natasa Verma, Dr Gayatri and some '

other doctors whose names could not be collected.by the

petitioner were subseqﬁently transferred and vposted to

‘their choice station even before completion of their fixed

tenure of posting.

4. The respondents, on the)other hand submitted that
while deciding 0.A.315/2001, in the case of Dr T.K. Rby

Vs. Union of India on 24.4.2062 the Tribunal observed as

below:

"

ceeecevee.. The authority has no doubt expressed
its concern, but then these doctors cannot be kept
guessing. The respondents must keep their side of
the bargain. Appropriate. mechanism is to be
explored with utmost expediency, so that the morals
of such officers can be kept high and that can only ’
be done by the authority finding out the solution

by transferring them out as per their seniority in
the N.E. Region." : :

5. When the applicant's 0.A. was decided on 1.5.2002

" the Tribunal observed (at the cost of repetition), "to

consider the matter afresh for posting the applicant out of
N.E. Region as expeditiously as possible in the‘light of
the observations made in this application and alsc 1in
O.A.315/2002.5 The respondents, it has been submitted,
iﬁ%rtook to formulate a firm schedule for repatriation of
CHS doctors posted in Assam Rifles after deliberationfof
‘the correspondence. It was noticed that out of a cadre of

5

198 posts of Medical Officers in Assam Rifles, only 49 were

o

X?/// WOrKing..eaeo.




formulated a time schedule.

w

b

working and many of them had requested for repatriation.

Consequently, a 1list of all such doctors were prepared

which is annexed with the reply. This shows that 14 doctors
were to be relieved in 2004 and 34 during the year 2005.
The present applicant is to be relieved in the year 2005.

His name appears at serial No.28 of the list.

6. On above facts, the learned counsel = for the

respondents submitted that the respondents have taken all
care to'formulate a scheme in the light of the Tribunal's
direction giVen in_O.A.315/2002 and 0.A.341/2001 and there

is no non-compliance on the part of the respohdents.n

7. With regard to Dr Natasa Verma and Dr Gayatri, Mr

B.C. Pathak, learned Addl. C.G.S.C., submitted that their
names have been brought in the additional rejoinder. but

details are not given. It is also submitted that some

doétors, as explained, are taken for a short period. Hence

on completion of their tenure period they are repatriated.

- So their names are also not included in the list of déoctors

filed with the rejoinder.

8. After the learned counsel for the parties have beeh

heard at 1ength} we noticed - that while deciding
0.A.341/2001 the Tribunal did not fix any time frame for
.repatriatioh-of the applicant. The Tribunal only directed

the respondents to expeditiously as far as possible and in

- the light of the observations in the order and in the order

of O.A.315/2002_éonsider the applicant's matter for posting
outside the N.E. Region. The respondents have already

Hence  the action of the

respondents cannot be faulted. The decision taken by the
respondents is also in the light of the Tribunal's order in

O.A.315/2002.’Consequently, the sameé cannot be said to be

@/  Wilfuleeee...
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‘wilful disregard of the Tribunal's directions given in

0.A.315/2002.

9. In view 6f the discussions made above there is no
merit in the Contempt Petition. The same is accordingly

dismissed. Notice is discharged.

No order as to costs.

\< xQ, »{&J&z)ﬁ"‘ S .
( K. V. PRAHLADAN ) ' ( D. C. VERMA )
ADMINISTRATIVE MEMBER VICE-CHAIRMAN

g
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| _ Contempt Petition No% /2003
1 . In Original Application No. 341 of 2001

Fitad
dles

i In the matter of:

Dr. Rajeev Ranjan
_ ....Petitioner
-Yersus-

' Sri Krishna Singh and Another
[N Contemnors

-AND-
In the matter of:

An application under Section 17 of the
Administrative Tribunals Act, 1985 praying for
‘ initiation of a contempt proceeding against the
contemnors for non-compliance of the order dated

01-05-2002 passed in O. A. No. 341/2001; <

In the matter of:

| Dr. Rajeev Ranjan

Son of Prof. Rajendra Prasad Singh,
Medical Officer, CHS. 6, Assam Rifles,

P.Q. Khonsa, Arunachal Pradesh.
' ...Petitioner

-VS-

! 1. Sri Krishna Singh, |

; Secretary to the Government of India, Ministry of
| Health and Family Welfare, (Department of

Health), Government of India, New Dethi,




v‘

2. Lt General H. S. Kanwar,
Director General of Assam Rifles,
Shillong - 793011.
.... Contemnors

The humble petitioner above named -

MOST RESPECTFULLY SHEWETHS:

§

i
i K
;1 L

P

That your applicant being highly aggrieved by non consideration of his posting

out of North Eastern Region, had approached this Hon’ble Tﬂ'bunah through OA
No. 341 of 2001. ‘

That the Hon’ble Tribunal, after hearing the contentions of the parties, had

passed the order on 01.5.02 in OA No. 341/2001 directing the respondents as
follows : '

“2. As per the prescribed nomms communicated (hrough (he
memorandum dated 14.12.1983 in respect of facilities for civilian einployees of
Central Government serving in North Eastern Re'gion and Union Territories the
tenure posting is provided for three years at a time for officers with services of 10
years or less and 2 years of service at a time for officers with more than 10 years

of service. On completion of fixed tenure of service the authority is to consider

- his posting to a station of his choice as far as possible. After completion of his

tenure the applicant no doubt is entitled for consideration of his case for posting
in a choice place. Lhe respondents in its written statement however referred to
the O.M. No. MOF(Espr)’s LD. No. F.11(2VE.I(B) 2000 dated 27.7.2000
wherein it was mentioned that the office memorandum dated 14.12.1983 was not
applicable to the employee on initial posting to the North Eastern Region. The
policy guidelines were introduced to render justice to the employee posted on
North East Region. The authority itself indicated that the applicant is entitled to
be considered for getting a choice place of posting. The applicant has completed
his tenure and therefore his case requires consideration. |

3. Upon hearing Mr. M. Chanda, learned counsel for the applicant
and Mr. BC Pathak, learned Addl. CGSC for the respondents and considering all
aspects of the matter and also in the light of the judgment and order passed



carlicr in similar OA No. 315/2001 disposcd of on 24.4.2002, the respondents arc
direcled o take up the matier of (he applicant also for posting him out on

completion of his tenure w1th utmost expedition. The respondents are

| accordingly directed to consider the mater afresh for posting the apphcant out of

N.E.Region as expeditiously as possible in the light of the observations made in

| this application and also in OA No. 315/2002”

Copy of order dated 1.5.02 passed in OA No. 341/2001 is annexed hereto

as Annexure-L

That your applicant thercafter submitted an application on 18.6.2(20{{;0 the
alleged contemnor no. 1 enclosing therewith a copy of the judgment- and order
dated 1.5.2002 passed in OA No. 341/2001 and requested for implementation of
the said order of the Hon’ble Tribunal but the said alleged contemnors neither

gave any reply nor have taken any action to implement the same.

Copy of the represéntation dated 18.6.2002 is annexed hereto as

Rl
I

Annexure-I1.

|| That it is stated that the alleged contemnors deliberately and Vvﬁ]fuﬂ'y did not

take any inifiation for implemexitation of the order dated 9.5.2001 paésed by the
Hon’ble ‘I'ribunal in OA No. 167/2001 which amounts to contempt of Court.v
Therefore the Hon’ble Tribunal be pleased to initiate a contempt proceeding
against the alleged conternnors for willful violation of the order of the Hon’ble
Tribunal date;l 1.5.2002 and the Hon’ble Tribunal further be pleased to impose
punishment against the zi]leged contemnors for willful violation of tﬁe order of

the Hon’ble Tribunal in accordance with law.

That it is a fit case of the Hon’ble Tribunal for initiation of contempt proceeding
for deliberate non-compliance of the order dated 1.5.2002 passed by the Hon’ble
Tribunal in OA No. 341 of 2001. ‘

That this application is made bona fide and for the ends of justice.
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Under - the facts and circumstances stated above,
the Hon’ble Tribunal be plcascd. {o imitialc conlempt
proceeding against the alleged contemnors for willful non-
compliance of the order dated 1.5.2002 passed in OA No.
34172001 and further be pleased to impose puﬁishment
upon the alleged contemnors in acc-ordanc-é with law and
further be pleased to pass any such other order or orders as

deem fit and proper by the Hon’ble Tribunal.

And for this act of kindness the applicant as in duty bound shall ever pray.
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i ~ AFFIDAVIT
| |
1 :,' I, Dr. Rajeev Ranjan, Son of Prof. Rajendra Prasad Singh, aged about  years,
m

wo‘rkiq-g as Medical Oﬁicer,. 6 Assam Rifles, 99 APO, Khunsa, Arunachal Pradesh, do
Lo ,

her‘ebjff!' solemnly declare as follows :-

1. \E : That I am the petitioner in the above contempt petition and as such well
‘} | acquainted with the facts and circumstances of the case and also competent to
i :
| lisign this affidavit.

L

2. | ‘E%That the statement made in paragraphs 1-6 are true to my knowledge and belief

]
iz and T have not suppressed any material fact.

3. ?:_:That this Affidavit is made for the purpose of filing contempt petition before the

_ 1' 'gHon’ble Central Administrative Tribunal, Guwahati Bench, in the matter of non-

compliance of the Hon’ble Tribunal’s order dated 01.05.02 passed in . A. No.

34172001,

Kéf esv K"'}"‘W

L

- \
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DRAFT CHARGE

Laid down before the Hon’ble Central Admjnisu'ativc Tribunal, Guwahati

far initiating a contcmpt procceding against the contcmncrs for willful disobedicnec and

No. 3

41/2001.

delibc%’.rate non-compliance of order of the Hon’ble Tribunal dated 01.05.02 passed in OA



1]
CRNTRAL ADMINTSTRATIVE TRIBUMAL, CGUWAMATI BENCH.
ordginal Applicatlon Mo. 341 off 2001. ‘
(‘/ Dats of crder 3 1hloe the 1mt day of May, 2002.
n »
1%6 Hon *Hlo My Justice nDo.Chowlhury,Vice-Chplrman.
: 7 , .
"Dr. Rajoev Ranjan, ‘
son of prof. Rajendra rrasad oingh, .
Hadical Officar, CHKS, .
6, Assom Rifles, v ) . j
P.0. Khunsa, Arunmchal »radesh. « « « Applicant
By Advocate. St M.Chanda,
- Varsur -
1. Union of. india
through the Seacrotary to the
Govt. of Indisa, Ministry of Health and F.W.

i . Haw Do Ibi .

2. The uovxetnr/ 0o tho 9Govi. of (ndia,
Minfatey OF Hevan 2ifafirn,
govaernuent of  Inelly, . : ok
Haw Dmlhi .,

3. The Director Qanasal of Aanam DUflen,
- JWindlntry of lano »0fpivo,
dgsam Riflesn, :
ahilliong .«

4. The Dmfuty Diractor (Amn.)
1

Maam Aiflas,
shillonyg. o s+ +« « Respondents.
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nkﬁ:uwfﬁ” ' Ona mora case of péntinq at u’plaée of his ch01Cc i
h “In n mae of tha Goverrment policy. The applic ant Wab
initially appoint ad’ undax tho Centrnl Hcalth -'Jerv.tca (CHS)

an Madica) OfijM).oﬁutha reﬂcmmandation of th UPSC on i
nie appointment Lo tim pest of Heodical Officer undar CHS ;
in tha kiniatry of Hawlth and'?amily velfare his services ?

“vas placad under ‘the DiTector “"ncral. Asanmvﬁiflea and ;
he wan poeind in 6, Assam DLTilan ond ho 1n agrving in the ;
’\\ /\--u-"\//}_: aaw pl acc. 1A Tl Jota :t:-f £ilding o=f h"s application. s
/ : ' : -
convd. .2 ‘,
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}l Ho submittud-nppiication through propeyr <nannel . for
transferring him from Assam Rifles to Cnslfor pontinq him
any ofAthe COHS Dispensarics ak Patna; Ranchi or Newr Dq'ht-
on 2.9. 7000 hin roprasentation wan for»mrded by thc-
Ccmmandant indicuring that off!cer was to complete his
rormal tenure of three years dvuring February 2001 in Assoam

Rifles and due for posgting. He accordingly recommcnded

for postind him out to one of the stqtion'choosén by him

on completion of three yearz tenurm. By Memorandum dated

‘ .25.9i2000 the DGAR wasn inforﬁed that application for
| posting. of the applicant wan rngurnud unnctioned an

Medical Officer -did not complete thé normal tenure of
four years in the organisation with the direction to

n”kndvind'ku the officer to submit application. on comploetion

(’ﬂ of\tenure for procaesging the case. The applicant assailed
A\ ‘

legitimocy of the said order. Hence this applicétion.

‘3 v An per the presoribed norms communiCthd throuqh )
."‘%iégﬁﬁ umor&ndum dahed l4.12. 1083 In respect of facilitjes
" for civilian employeeu of Lontral OovernmenL serving in
north Eastorn Region and Union Territories the tenure
posting is prov1d0d~for three yosars at a time for officern
wj;!'h.-tmrvfm:u of 10 yoarn or _1 #8 and 2 yoars of service
At a ij@ £or officax_a with mora than 10 )-eorn of cervicc.
. (o3% canplarion of fixed toenure of wervice the aythority is
to conmidmr his-poating to & atation of his choice asg far
ne poaaibla. After Pomp10t101 of ‘"hig tenure tho applicant
no doub' {8 entitled for connidaration of his caoo for

, i

posting in a chotca place. The respondents in {ts written
: I
statamant howvver rafarred to tha 0.M. No MoF(Espr) 8 I.D.

Al

~\/Fo F.Jl(?)/ﬁ 11(B)/2000 dated 27.7.2000 wherein it was

\\//" rantlionsd that the cffica memor andwn dAtod 14.12.83 wan

contd..l
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;L not appllicable tO thn t‘mpl()‘jﬂﬁ on in.l.t,.(nl ponting Lo

the North qunmrn P.«aq;i,on. The policy guldelines wero

in‘croduccd to randor justice. to the cmployee mpontnd on

’rhc authority itoelf indic
considoered for qct.tinq

North East Region. ated that

the applicant is entitled to be

a choice place of posting. The applicant has’ COmpleth
ration.

his tenure and therofore his case requires consider

z '
/ 3 uUpon hearing Mr M chanda, learned counseal var

the nppliCant and Mx B.C.Pl\thak. 1oarned Addl .c.G.s.c for

the rnspondonts and considering all aspects of the matter

n]no in the light of the jndgm"vnt and order pansod‘

aarlior in similer O.A. 313/7001 diﬂponn(\ of on 24

the respondents are clirectm’l to take up the mattor Of the

/
i applicant also for posting him out on completion of hin

and
.4.2002,

repnure with utmost aexpedition. The respondents are accor-
Cmm—— & s ——— :

dingly directed to conglder the matter afresh for posting
afresh POY PS :

S

e

the applicant out of N.E.Region as expeditiously as
this

P

fmiblm in thn 1ight of the obasarvations made 1in

" appllcatlonﬂ_ﬂg\ilso in 0.A. 315/2002.

. ey

Subjf~ct to the obnervntionu made avove the

\’> \'//Gb applicanion utandn disposad of . There nhall. however, be

. (/l;, T
Ty no ordar as to conts ./%\\
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6 Assam Rifles T
, ' c/o 98 APO
6019/a/2002/ (98 L *V% Jun 2002

Headquarters
Arunachal and Assam Range (Rear)-
Asgsam Riflcs

cC/o 99 AP O

CHOICE PObTII‘JO OF I"'.EDICAL OFFICER '
TO CHS OUToIDh THE NORTH EA I‘
’ REGION L

‘

1, An applicatioq%ch choice posting to CHS outside the -
North East: Region submitted by Dr Rajiv Ranjan, Medjical Officer
(CHS) of this unit is £wa‘herewith in triplicata alongWLth the
- order of CentralvAdministrative Tribunal, Ouwahati Bench for
your furth@r necaaeary%action please.
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#"" From . : Dr Rajeev Ranjan | o
- Mecdical Officer (CHS) : .

P\ 6 Assam Rifles > - S w

e CI099APO | |

To7 b g i . " : v .
V7 The Secretary ,
Y, .Ministry of Health and Family welfare

. j+ (Department of Healtl) o /
- Govt. of India - - ‘
Nirman Bhawan (CHS - I) o S
New Delhi - 110011° 5~ © 0 Lt

¢ (Through proper chanfel) ~

Subject : Prayer for implementation of Judgment and order dated 01* May 2002 passcd in

o Qﬁgim‘l application No 341 0f2001. X | . /;> G
RCS])cc(cq Sir, ’,‘ [ f:lr. ‘." N [RSRIE NEP
L T would like to. draw kind attention and further beg to state that the ‘Hon'ble central

- Administrative Tribunal, Guwahati Bench vide order dated 01“_May 2002 passod in original
application No 341 of 2001, directed to consider my repatriation/choice posting to CHS outside -

North Lastern Region as per my options submitted carlicr by my rcpresentation as expeditiously as
‘possible. . N

2. It is relevant to mentioned. here (hat I joined in Assam Riflcs as Medical Officer (CHS) on
dated 05 Feb 1998 at Shillong as per office order No A 12025/170/97-CHS-I dated 06 Jan 1998
[T F

and still working till date. , ot vy
: o v
3. It is relevant also to mention here that I have earlier opted mycci{(ﬁc’e posting at any of the
" CGHS Dispensarics at Pata, Ranchi or New Dethi, : S

4, You are thercfore requested kindly to consider my choice posting in terms of Jjudgment and
order dated 01" May 2002 passed in original application No 341 of 2001. One copy of judgment is
cncloacd herewith for your ready reference. o :

Medical Officer (CHS)

Lnclosure : One copy of judgment

Copylo :-

I Dircctorate General Assam Riflcs
Shillong ~ 11

i , .

2. Deputy Inspector General Asgam Riflcs
Assam & Arunachal Range : , .
C/0 99 APO ‘ ' N

3. Office Copy
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X ‘I‘ THE‘%@W‘%AL ADMINISTRATIVE TRIBUNAL %
hing _,-GIIWAHATI BENICH - - § 5
¢.CP. No. ,-26/2003 in OA No. 34,1’/._2‘001“- (R ‘; g
‘ : , : . - wes
. e L ON\sEs
IN THE MATTER OF: e
Dr.Rajeev Ranjan ' i ' g §
S/o Prof. Rajendra Prasad Singh ‘ 3;’ ES
Medical Officer, CHS 3’55

6 Assam Rifles.
P.O. Khonsa, Arunachal Pradesh

Petitioner
-Versus-

1. Secretary to Govt of India- =
Ministry.of Health & Family Welfare .
-Nirman Bhavan, New Delhi - 110001

.2 Lt. Gen H.S. Kanwar,, »
Director General of Assam leles
Shillong - 793 011
- Con'remnors

REPLY ON BEHALF OF THE RESPONDENT No.1

I, JVR. Prasada Rao aged 58 vyears s/o La‘re Sh.J.V.

},
Slvar'amamur"ry serving as ‘Secretary, Ministry of Health & Family
Welfare, Govt. of Indla, New Delhi - 110011, do hereby solemnly

affirm and state as under:- |,

1 | That T have read a copy. of the contempt petition filed by the
Pe’rifibneti and understood its contents. I hereby deny the
con‘renﬁorIs/ allegations all and singular made therein, unless the same
are eXpreséIy and specifically admitted or stated. I have been
advised‘to file a short r'eply as bemg r'esponden‘r No.1 erh liberty to

v T file a detailed par‘ 4T3
\—”"WJ
(4 9.R PRASADA RAG)
Ml o

ﬁa m &F.w,

i o




2. That The answermg Respondent has the hlghesf regard for this

" Honble Tribunal and always complled with the directions of this

H.on ble Tribunal sincerely and faithfully. Ther‘e iS no question of
deliberately violating any order of this Hor'ble Tribunal However, if

this Hon'ble Tribunal comes to a conclusion that there has been some

* unintended or unintentional delay in implementing the direction of this

Hon'ble Tribunal, I tender my unconditional and unquali‘fied apology for

‘the same.

3. That in para 4 of the Contempt Petition the Petitioner has
stated that no action was initiated for implementation of order dated
09.05.01 passed by the Hon'ble Tribunal in OA .No. 167/2001. As per
record available with the answering respondent neither any OA

bearing No. 167/2001 nor a copy of order dated 09.05.01 as

aforesaid was received. So the question of initiation of any action

thereon does not arise. In the same para the petitioner has further

requested for initiation of Contempt proceedings against the

answering respondent for violation of order:dated 01.05.2002 of this
Hon'ble Tribunal. It is not clear as to whether the Petitioner is
referring to orders passed in OA No. 341/2001 or some other order.
As far as action on order dated 01.05.02 in O.A. No.341/2001 is

concerned, the answering respondent has already taken necessary

~ action as stated in succeeding paragraphs.

4, That it is submitted that this Honble Tribunal in OA No.

ed should find the solution to the problems of Central Health

doctors posted in Assam Rifles by transferring them. out as

57
PPTP N ? . -
e passing the above mentioned directions also took note of the

anxiety expressed by the authority about the interest of Assam

(—,,_,__—N&Qifﬁs, which is deployed in hard areas of North East, while
I

{J. V.R, PRASAD
Hmdllh Secretar

A Rmgjementing the transfer. A true copy of judgement in OA

!)&eOf Heanh &F W,
W i.elnj,




No. 315/2001 is attached as Annexure-I. In order to implement the -
said order of the Tribunal Respondent No. 1 wrote letters No.C-
17011/20/01-CHS.IT  dated 3.8.2002, 07.11.2002 and 08.01.2003
(Annexure-II , IIT & IV) and letters No.C17011/4/02-CHS-IT dated
28.11.2002, 29.1.2003 and 20.02.03 (Annexures V, VI and VII) to
Respondent No. 2 to draw up firm schedule for transfer of CHS

- doctors from Assam Rifles.

5. That before a schedule for transfer of CHS doctors could be
drawn, the applicant, Dr.Rajeev Ranjan, MO., who joined Assam Rifles
in5.2.1998 ,filed OA No.341 of 2001 seeking his transfer from Assam
Rifles to a place of his choice. The Hon'ble Tribunal vide their order
dated 1" May, 2002 in the said case dire‘cTed that Respondents
should consider the case for transferring the applicant out from
North East Region on completion of his tenure with utmost expedition

~in the light of observations made in this application and in OA No.
315/2001.

6. That since the order dated 1.5.2002 was to be implemented
with earlier order dated 24.4.2002 passed by the Hon'ble Tribunal in
OA No. 315/2001, it was decided to draw up a schedule of transfers

from Assam Rifles before his case for transfer could be considered,

"
th Lom] I,

’1' Jha? Nansfers of doctors from Assam Rifles to places of their

f\"""

efter dated 13.02.2003 (Annexure VIII) to the Secretary, Ministry
of Home Affairs who is controlling authority of Assam Rifles to draw
a schedule for transfer of CHS doctors . Vide their letter
No.A.12011/1/2003/P-3 dated 3™ March, 03, (Annexure IX) the

\
//‘_7‘-0 lels‘rr‘y of Home  Affairs have sent a proposed

{(J. V. R, PRASADA RAQ)
Health Sectetary
mnm:a of Health & F.W,

QW | wl ),

B



o
L -

-4 .
- schedule for repatriation of 48 serving CHS doctors with Assam
Rifles as under:- |
i) None in the year 2003
i) 14 Medical officers to be repatriated in the year 2004
iii) 34 Medical Officers to be repatriated in the year 2005,
The said 'Schgdule is further subject to availability of
additional officers through the on going recruitment process of
Medical Officers by Assam Rifles. Vide their Ale‘r.‘rver' dated 3™
June,2003 Ministry of Home Affairs have given a dé’railed schedule of
| -Transfer keeping in view seniority of doctors in Assam Rifles. A true
copy of the letter & schedule is Annexed herewith(Annexure X). The

N |1
name of the Petitioner appears at 5.No.28 of the said schedule, and

he can be relieved in the year 2005.

7. That in the meantime the applicant has filed the instant
Contempt Petition. It may be submitted that the answering
respondent has acted only under the orders of this Hon'ble Tribunal
- and plans to transfer the petitioner as per the scheme drawn in
pursuance of the directions contained in order dated 24.04.02 in OA
No. 315/2001. In fact transferring the Petitioner without a scheme
would be against and violative of the orders of this Hon'ble Tribunal
as a junior in order of seniority of posting in NE Region would have

been transferred before transfer of many of his seniors. The action

“%.of the answering respondent does not amount to violating any order
} ed by this Hon'ble Tribunal as alleged.

That the actions taken by the answering respondent
were with a view to comply with the orders of this Hon'ble Tribunal
passed in OA No. 315/2001 and 341/2001. It is respectfully

submitted that in these actions, no disobedience, violation or

———y

“ V.R PRISAD A Rf!g)n‘rempf of this Hon'ble Tribunal was ever intended.

eam: uecretarv
g‘ of Healm &FW,
ew (. olhf,



x

)}/’

9. That in view of the above submissions, it is mosT respectfully
prayed that the Petitioner has failed to make out a case for Contempt
against the answering respondent and as such the notice of the
contempt may kindly be discharged against Respondent No.l. It is
further submitted that the Petitioner will be transferred out of
Assam Rifles as per schedule referred to above and his choice for
vpcsﬁn‘g will be duly taken into consideration at the relevant time.
/“/—‘_7\)3 k
-

DEPONENT

{J. V. R, PRASADA RAO)
lth Secretary
Mim{:g:; of Health & FP.W,
Deind,

VERIFICATION New

_
(e

0@0 & I, JVR. Prasada Rao, the above named deponent do hereby

& ?)“’Q &
e @Q verify and declare that the statements made in Thls affidavit are true
FE o
S
&“‘Q & - and correct to my knowledge, information and belief on the basis of
o9 |
‘v‘)

records maintained in the office of the answering respondent, which T

believe to be true. I have not suppressed any material fact and

nothing herein is false.

o 0@‘ ,
1. No. dc._LQ;(,OU% )
'SJFGE,N NANDIN (’/::__7‘0

High Tourt

prap. by Delhi DEPONENT
E DEPONENT (J. V.R, PRASADA RAQ
CERTIFIED THAT TH e ‘ Healih Secretary )
Bhris i ceersonseraereinanronner | Ministry of Health & F.W.
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NOTN T &

A ' CRNTRAL ADMINIGTRATIVF TRIBUNAL, GUWRHATIG%ENCH. /§»NG£DK“k" r
. ‘;‘-;"'/';‘ ' ) ‘ o ) ‘ 7‘ /N\é
L T o Original Application No.315 bf 2001. T
( | | — ANNEXEJE?E ]’
' «‘5;3‘ Date of Order : This the 24th Day of April, 2002 '

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAn,f*éﬁ\.

‘ A '
Dr. Tamal Kanti Roy - ' ‘ Y
S/o shri Anil Kumar Roy I R T ,
i Senior Medical Officer S ‘ _ i
} 2 M.G.A.R., Assam Rifles SRR CLlie EATR : L
~ Maintenance Group, Silchar S S
District : Cachar, Assam, Ce e -Applicants~'~*? N g
“ o !
By Advocate Mr.M. Chanda, Mr.H. Dutta, Mrs.N.N.Goswami - §
& Mr.G.N. Chakraborty. |
- Versus - - ' _ o R :\Q\
f ) ) ) el e .~.‘.."* . L - L . ' {‘
N Spet . ,
1. The Union of India ' ' . ‘
Through the Secretary to the : o h

Government of India
Ministry of Health & Family Welfare

New Delhi.
2. The Secretary to the
‘ Government of India i
¢ " Ministry of Home Affairs
Government of India TR
New Delhi.

'3\\ The Director General of Assam Rifles v : L Jﬁﬁ; B
mﬁrqh\ﬂ' N linistry of Home Affairs ., .- | Sremneavon e o ‘ . PR 1
P $Q\ ssam Rifles, Shillong. _ CE ' f

“ \‘ N o . : St ;. - for = b
| The Deputy Director (Admn.) ST g
.7 sam Rifles, Shillong. .. . - 'v,ei+ .+ Respondents.. ;
. ' \
¢@y Mr B. C Pathak Addl.C.G.S.C. ST RIS Py ) B
ORDER boln e E ;
g ; - ST ~?ixv:?gﬁ??3#i?, ;
WBHURY.J.{(V.C.) : . , _ : i‘ '
) . ' RE RN ;’. 4 ,W‘A ;
’ . . : e \\ N -\\
application under section 19 of the
: BT NS . S . !
K ! Voo i
Administrative Tribunal's Act, 1985 'has arisen dnd s L 1

,! ‘o B
[ B AN R

directed'against the order datedf14,1lw2000 deéiiniﬁg
. . . \.h“v',

to accede to the prayer of the applicant for posting

. i

ﬂt” % t' #7217
\ (N. €. SARNALS
. gag afrnUnist Sacretaty
careey @ qPem e FR e ali

Mirstey 30 deattn B N
ﬁvﬂ"“vw ‘:‘e‘ B
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him at place ‘of his choice%;injgthe followind%

circumstances. . | :
=Y
!' w%y : The applicant was initially appointed in the

Central Health Services as a Medical Officer. He was

transferred under Assam Rifles and initially posted at

'

Jhalamukhi, Manipur under 21 Assam Rifles and continued

H 1]
t .;?*,*-‘ LRI

ki there till September, 1995. Duringzassignment at
Jhalamukhi, the applicant was sent to Jammu and Kashmir,“-”

for about nine months and thereafter he was'transferredf*

i

A ., g .
to 29 Assam Rifles in September 1995 and posted at.

Kohima, Nagaland where he. served upto December, 1998. .

vree gt

In December, 1998 he was transferred to Silchar “at- 2
M.G.A.R., Assam Rifles where he is still continuing

. ‘ 'Reg fon ...
After serving for more than. seven, years in N. F‘L thé“h
SN i

applicant submitted a representation for postihg- him'

t and give him a cholce posting inuterms of & Office

;
‘.{f')f‘?"—i vl

7
Al 2N
;i/’ﬂﬁ\\ em randum No.20014/2/83/E.1V dated 14.12.1983 1ssued
N - , BT AT
;s ,byvgthe Government of India, Ministry of Finance;‘? New Ty
: I o S e
AR // Deihi ~whereby ‘the authority provided some specisiy;_g
. & facilities to ‘the civilian employees ' 'of the Govt.‘oi
.:’TC" India posted in N.E.Region 1nc1uding the facility of
Fo o
O, transfer and posting to cholce station after serving_in
EEhe ¢ : :

g%y the N EfRegion for a specified tenure, 3 years 1n case
AN | ) Rl
W L

‘ ;JJT } 8

/ iﬂ'\‘ . |

§§§t\,\“hwcw'from the authorlty agalnst the representation submitted
e . .
the applicant knocked the door .of the Tribunal by way

2

///\(/j/’;of an application which. was numbered and registered as

0.n.387 of 1999. ~The aforesaid o.A. was disposed hy

' W ' Contd -/3 -

_ (it
. 4 ,1"?1
(N. £ 3ARw )
ALy
a::;g:ﬁaamnder Se Lretar
P e aftary somy g Y
LEUM o Yayjth & [ m'q

" W iae:m

ofy, theﬂapplicant Failing to get approprlate response ';'




-

this Bench on 15, 6,2000 directlng the respondents to '_ ;l/tjt“

=
decide the representation - filed by the ~applicant

. : . ' Fomgttr
within the Prescribed period. . The 'applicant’dreW‘,'

and the respondents aUthoritYi<5YAvits’fcomnunicationigw,

dated 14.11.2000 ‘informed the applicant aboutgiitsfflfhi
inability to:.accede toﬁ the ’rehuest. Hence this
application assailing the legitlmacy of the order of
the respondents, _ . b"’”'"i.,b““j”“Jf”
2. . Mr.M.Chanda, learned counse] . appearing for"”

the applicant submltted that the respondents authority ‘»i;

acted indiscrlminately in the matter of transfer and ‘*55‘

posting Mr.Chanda placed before me. some transfer xﬁi N

orders that took place on 16.1. 2001,;transferring ﬂ\ﬁ”«;;f
: : ' S Ry
. e } :

ficers from Assam Rifles to other stations vide orderliﬁi"

012/1/2001 CHS.IT dated 16.1. 2001' ' He. submitted
he respondents in a arbitrarywfashionwcontinuedﬁ

GN th the Central Health Serv1ces off1Cers.;inf:Assamfiw

Mr.B.G.Pathak learned Addl C.G.S5.C. for the?:f‘

respondents, on 'the other hand, submitted that ;the.f

— Office Memorandum dated -14,12.1984 is not applicable,to

 those persons who are initially posted in N. E. Region.

| WJ | B contd./4: |

(At ﬁ"t' f1 731
' (N. K. SARWAL)
747 afwamnder Secretary
Qareer qf aftqit saum gagey
T Mimistry o Haith & & w
I af GedtiNaw Deiks.

L,

[ g e AT 8 T Lyt ot L
e e e N e




the Government of - India Circular No. | MoP(Fxpr) 'S5

Comen S L

® I.D.No.F. II(Z)/E II(B)/ZOOO dated 27 7 2000.' Mr Pathak

L

submitted that the c1rcular ‘dated 14.12. 1983 is only

5
KRS

applicahle to. the;‘Centralw*Govt}ﬁ Employeesf who Iare

S
| o
Pt oolgager ol

} ki transfer/deputation. The order does not apply to the(

.,".:aw'{ A
employees initially posted in 'N.E. Region The order )

Conve 1‘"‘“,» AN 5\\" "

also indicated about 1ts concern that has arisen 1n a

i

co l . r‘I . " " '\
number of pending requests for transfer of doctors from

Assam _Rifles ‘and also  the unwxllingness of dqctors

l-.v,-'-v';ll‘ e

‘selected  through the Combined Medical Service"

Examination to join Assam' Rifles. =r"I‘he‘ Ministry of

ayeferos rv""-"’

Health & Family Welfare has already tahen up - the matter '

#e ! ' ‘,v..;‘.,.,, ..,,;,
with the ‘Ministry of ‘Home Affairs for decadrement of

.“,;r,

~,V¢. 1I
,!r, .

I |

A

'r’.‘ Vo

BEEEW UEE

IR
1

0 y fi4 i.)‘i’llf

|

}\f ?:y>"'7li

' .
So

'(?’l\

for Assam Rifles. It was also mentioned that all the

4

AK/;;V;W/ doctors . not willing to serve in vAssam Rifles would

ultimately be taken out from there.

at'u 1)
‘ (N. B SARWAL)
/3T afs1/Under Secretary oo
areer qF qf@ s 0a weg w0 ’ '
T M3ty o Yath & & v
ot fesNew Delh.

In support of hisg cofitentivh  he ‘referred L, to SQ ’

: e?*

WIEDES

posted. at . N.E.Region" '‘on ““the = "basis " of

he CHS posts from the Assam Rifles and also, filling
ug the posts quickly by them so as to release all the

S P R 3 4 ,q‘r
’// ogs doctors The order further mentioned about the B

Ministry of Home affairs directions issued by letter

t”
ﬂo\\dated 5. 9 12000 decaderlng all the CHq posts for forming
A\ \ ’ R I AL I
& S¢parate Medical Cadre for Assam»Rifles. The Ministry

7al requested the Ministry of Health & Family Welfare
‘:‘/ v g 1k :.’, sl T
ﬁbt to w1thdraw the Medical Offlcers till suitable

¥ fras
arrangements are by way of creation of a Medical Cadre"\

... Contd./5

%%¢A9fk;/”« ] S livdiy1TAi:Tf*jl}d:
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-

T matter. The authorlLy no doubt expressed its anx1ety ta il,/

'
| —

withdraw the Central Health Se;vices Medical Officers

=

from the Assam Rifles, but at the 'same time the authority
also kept in view the ‘public tntetest, mainly the
interest of the Assam Rifles'who are working inidifficult
areas. It was mentioned at the Bar that the Ministry-has

already constituted - ‘a Transfer Committee ~ for

e,

" consideration of the casefor posting out such officefs. -
The case of the Central Health Sermices doctors who are
working in the Assam Rifles, no doubt, has its own merit.

Their grievances for posting them out requires earlyf

solutionsééﬁ%iz/ authority has no doubt exptessed its

.

concern, but then these doctors cannot be'kept guessing;'

s e VT £ T T S T T R TR LT

e S e g

The 'respondents must keep their side of the hargain.

d Approprlate mechanism... is_.to.“he explored with qtmost .

pediency, so that the morals of such offlcers can be

bt At rene e 10 g e e

PP Sl g

\ high and that can only be done by the authority:;

b P o

senlorlty in the N E Reglon.‘

//Con51der1ng all the aspects of the matter, I‘ &

o, .

e e m g . . “ .\
direct the respondents to take up the case ofv‘the

M -

judgment as well as the policy guldellne52post1ng out on }
‘. .

/completlon of terms: w1th utmost expedltlon.

Subject‘to

““" stan

thé/observatlons made above the appllcatlonL dlsposed

) order as to costs i

e W C J WW © gd/ vICE c__\miRMAN
o N Vgectlen QM b ‘ .
o . . ﬂr Q { it 4‘!':‘ ' _ : »
?ﬂ@[ /\G“\l“‘ﬁ“&“v# j{pl .. RS . r& L i o
V*NWN»JW“* ' ; J?;’/A\\
Gt Guwabt- 4 /@%ZJZA‘ L\

suw st BE0N ne
Lt i, v'f

‘ ( T’i’ £rs

RUp A0

There sha 1, however, be n

SELL
R
NSW Ly,

4. I have given my anxious consideration”on the”l(?

1 df g out the solutlon by transferrlng them out as per Nvtf”-V

X -...I. |€‘ ! . ‘ “ ". ’ ‘
f er\b ~ ' v “'L}
N applicantln the 1lght of ‘the observatlons made in the.fi
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raml\y Wclfore
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myl’rhcﬁwﬂw‘ Mms tr'y hav i
. :pr.Tamal KanTg‘-,vRoy, -

OA: No.: 315/2001 -
Dr Pchcv RO(!JOH MO V: UOI

ntsin
M

No 341/2P01 -

T now rcs’rs

udgcmem‘ of 1he CA
formulo’re a

ed to.

/\ssam Eiaﬂe.s is: t’nercf
tqr\on ol a CH

i, senior ﬁy/ieng ’
Lithe said ! pr ers: o

‘ he !‘Olly‘nOT wlllilng
of N\'dzm\ ufﬁcer

i
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Hcs is rcqucﬁad t0 :akc necessary action

ihis {‘mmm’y

inthe enatter under iﬂTH'ﬁgalOl\ 1e
: vours faithfully, i
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SPEED POST/REMINDER
MOST IMMEDIATE: 90

No.C.17011/20/01-CHS.IT
Government of India
Ministry of Health & Family Welfare

»

New Delhi, the 7.44 Nov., 2002.

To

The Director General,
Assam Rif.les,
Shi“ong - 793 011

Sub:- OA No. 315/2001 - Dr.Tamal Kanti Roy, SMO Vs UOL & Ors.
OA No. 341/2001 - Dr. Rajeev Ranjan, MO Vs. UOTL & Ors.-
reg. _ | | g . ‘

Sir,

I am directed to refer to this Ministry's letter of even
| number dated 23.08.02 (copy enclosed for ready reference) on the
"/ subject noted above and to say that this Ministry may kindly be T
/ intimated the position regarding repa‘rr‘la’rlon of Dr T.K. Roy and (/ ' 5

Dr Raieey Ran jan from Assam Rifles.”

You are also requesfed' to intimate the action taken/latest
position regarding formulation of .firm schedule for phased ”

———

repatriation of all CHS doctors pos’red in Assam Rifles.

Tt is therefore, requested that the latest posiﬁon, in this
respect may kindly be intimated to this Ministry at an early date.’

’

| N | Yours faithfully, .
W«l?//\ - NE 7 SARWAL)

NiJom=> N UNDER SECRETARY TO THE GOVT OF INDIA

(“"%‘, a;»’r n,yﬁ,n) ' ) . !
(N. . SARNAL) f .
w2t sfaatUnder Sacretary _ : : . i
areer g qfeare wen 8:& . o ‘
. Ministey or oot 5 2 W
af fedlliNew Dot




SPEED POST/REN\INDER ‘
MOST IMMEDIATE

No.C.17011/20/01-CHS.IT
"~ Government of India
Ministry of Health & Family Welfare

New Delhi, the £ Jan., 2003

FA T A

i - The Director General,

- Assam Rifles,
Shillong - 793 011

 Subi- OA No. 316/2001 - Dr.Tamal Kanti Roy, SMO Vs UOL & Ors,
OA No. 341/2001 - Dr. Rajeev Ranjan, MO Vs. UOI & Ors.-

- reg.
-+ 8ir,

I am directed to refer to your letter No. I 11035/1/2002-MS
dated 20.11.02 regardmg release of Dr.T.K. Roy, SMO and Dr., RaJeev W
_Ranjon, SMO from Assam Rifles. It may please be noted that the /) ST
“onus of implementing the Hon'ble CAT Guwahati bench's Judgemen'r =
lies on Assam Rifles, and if any Contempt Petition s filed by the
.aggrieved doctors, it will be for the Assam Rifles To defend itself.
‘As such, you are requested to take further necessary. action as
deemed fit at the earliest and also intimate us the Tlme-schedule ST
‘for release of CHS doctors from Assam Rifles, so fhcn‘ we can ‘rake ](
action for 87:1dm9 their postings. '

YoUrs .fdi.fhfully, |

+-1 o N SARWAL)?/// ‘7;

UNDE SECRETARY TO THE GOVT OF INDIA

' (ai-v EAARE TRETE
, €. SARWNAL) .
LEL] wﬁmumer Sacretary -
ﬁ'x‘:’l QF afeare sevm asp ey
- WRistey o gyt G i oy
of fsﬁmw L ni
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f 4 " CAT CASE/MOST IMMEDIATE o +

TIME BOUND/SPEED POST’/Z/ 4} :
No c 17011/4/2002-CHS.IT

Government of India | ﬁNNEXURE \bﬂ/ ‘

MINISTRY ,OF HEALTH & FAMILY WELFARE

Ty 4!4 I

o, ';-f'm £ §4 ;g. e

) s ’\ i v
§ " 1&’ e Nirman Bhavan, New Delhr,, ,
i, To i Dated 28th November, 2002
, | . i L hé}‘s&n!)
Assam Rifles, < A;.i;.., L g?‘,":'“"::s‘: . »vmun e mlm
i Subject; .- OA No'186/2002 filed by Dr. AK. Nrg
JERSRERLRN ‘before CAT Guwahatr bench ~ reg
© Sir,’

[ am directed to-refer to .the Judgement dated 11.10.2002 dehvered by CAT,
Guwahati bench in 0.A.No.186/2002 of Dr. A.K.Nigam, CMO and to request that - .-

possibilities of ﬁlmg an appeal agamst this judgement may be explored on the followmg
gounds. 1% | o

L 1. OM No 20014/3/83-E Iv, dated 14.12.83 is not apphcable to the employees PP
. holding their cadre posts in NorthEastern Region. . SRR 1
2. In the case of Dr. TK.Roy CAT, Guwahati Bench Vide its ordere dated = . . ‘"
'14.4.2002 has stated that “the authorrty should find out the solution to the -
. problems of CHS doctors posted in Assam Rifles by transferring them out as '.-‘5'.-"_;
-+ per their seniority in the NE. Dr. A.K.Nigan has joined Assam Rifles only on .
22.9.2000 whereas there are a large number of CHS doctors who have putin -
~ much more service in Assam Rifles and have a better claim for repatnatron,
~ from there. :
3. Requrrement of Assam Rifels for medlcal service for its staff i is also to be kept
S m v1ew :
In any case, CAT Bench may be requested for extension of time for
o mplementatron of their order in 0.A.No.186/02 by a period of 6 months.
. - Itis also requested that a policy for repatriation of all CHS doctors in
. order of their seniority in NE Region maybe formulated immediately and .
|| - a firm schedule for repatriation of all CHS doctors posted in Assam Rifles
L may please be indicated so that this Mmrstry can take actron for theu fusther
ng 1 other CHS units. ' . : 'ﬁ.:;“;
’_______________;_.-———A———- X . ' . :

t

Yours faithfully, -

Co D | " (U.CNdngia) i

M o - Deputy Secrc&ary to the Govemment of Indra SRR ‘. "

5 e | - '

- (ai‘z‘ >3 SARW)\L) , _ e
g1t aFaa:Under Sec"e;gz - : -
fagit soN U T '

‘a'm @ q ’1"“ G B, W . ' : h
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& Copy to Dir (pers) MHA for informat;
#Director (General), Assam Rifles, |
N

7
d

F
:'5{ e '

on and issue of Necessary directions (g

<+ o3 (U.C.Nan 15)

Deputy Secretary to the Overnment of India
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STy
ﬁwrvimﬂs‘%ﬁﬂ-ﬂow .f g
'GOVERNMENT OF INDIA 2 <
MINISTRY OF HEALTH & FAMILY WELFARE
NIRMAN BHAWAN, NEW DELHI - 110011 274

- ANNEXURR ;i;L

D.O. No. C 17011/4/2002 CHS-2
Dt. 29" Jan 2003

B P SHARMA IAS

‘ JOINT SECRETARY
Tele/Fax: 23017723 .’
E-mail : jsbps @nb.nic.jy

Krndly refer to the talks Shri S.K. Naik, Secreiory{HedHh) has had with you today
evenmg regdrdmg the Contempt Case frled by Dr. AK ngdm CMO, Assam Rifles
ogornsr the orders of CAT, Guwahati Bench given in OA No.186/2002. ‘In thls ' i

. cdgnechon I wish to draw your kmd attention to this Mrnrstry s Ieﬁer of even no. dt.28h

v»':;_'Nov 2002 followed by remrnders dt.07.01 2003 and 24.01 2003 whereby we have,
requested Assom Rifles to explore the possibilities of fr!rng on oppedl against the order,
seek at least srx months' time for implementing the Order of 1he CAT and also to dI’OW’
a firm schedule under which CHS doctors from Assom»erles can be fronsferred It
',-:";f-.;'seems none of the obove hos been done as a result of whrch this contempt petmon
: hos comie up.

As conveyed by you fo Secretary(Health), please file an dppeol against the = !

: ,;;Sdid order of CAT. The Hon'ble Tribunal may please be informed of the status, onithe |

f;ﬁdoje fixed. You are also requested to direct your Counsel to appear on beho_lf of :
Ministry of Health & F.W. R | o

Keeprng in view 1he number of cour1 coses comrng up, you ‘are requesled to

I -

:,.j;drow a firm schedule according to whrch CHS doctors can be 1ronsferred out of
- Assam Rifles,

w.—_—-—'—"“_“
BRI B ¢ ’ o
+ Withregards, ' _ B ‘ -

BRI

Yours sincerely,

|
{
r
|
{
Lr.'Generol G.K. D.ug'gol,. |
Director General,-

. - Directorate General of Assam Rifles,
| ~Shillong - 793011

A
(a%:fg T (n?jtq, ) v
| : : \ : qax «Fﬂa;unds;f TAL:

San
~ Q1% o qfrary *Cretary
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MOST IMMEDIAS

No.C.17011/4/2002.CIIS.1
Government of India |
- Ministry of Health & Family Wellare

I\{um,an Bhavan New Delhi
Dat?c{ﬂlt e 2¢ F eblualy, 2003

o e
. Maj. S. George : o
SO2(Legal) RS
Direclorate General of Assam lxxﬂus o
Shillong - 793 011 : - S

Subject - OA No. 186/2002 - Dr. AK. Niram Vs. UOI & Others© - |,
Sil‘, ! ! l;I

Iam directed o refer to your letter No. 1-1 1018/170/2002-Legal dated 13-2-2003,
and to say that alter reccipt of your letter dated 17-1-2003, Assam Rifles were requested
vide this Ministry’s D.O. letter of even number dated 29-1-2003 to file an appeal against

the order of CAT. In this connection even Secretary (Health) talked to Lt.General G.K..
1-2003 when My, Duggal informed that -

" Duggal, D.G., Assam Rifles on phone on 2y-
istructions to file an appeal has already been issued. Thercafter you were also requested

vide this Ministry’s letter of even number dated 31-1-2003 to send us a copy of the

appeal filed in the case.

'I,'

It is regretted that instead of filing an appeal in spite of clcax instructions-of this;
Ministry, you are still seeking our advice. You are once again 1¢qu(,stcd to file the appeal®

unmcdxatcly if not already filed, and smd a copy of the same Lo llns Mlnlblly lox l(.(,Old

You are also requested to draw a {irm schcdulc 101 uansien of all CIIS Docloxs
from Assam Rifles, so that theu transfer orders can bc 1ssued R ‘

-

Yours failhfully, :

f |
v Cu

(UCE;L’T\TGIA)
Deputy Sc01cta1y to the Govt.of Inida

s

(ai" s QIR

£. SARWAL)
LEE afmmnder Secretary
areer qd qfedit $EUN WEHA \
Ministry ot Wadth & & W 0
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-t ‘9{ .;ltt WY 1} ‘,‘

- 13"‘ February, 2003

".l"

ST byt R
| am enclosmg hereW|th one . copy 1, each i of.- Ietters :
No.C.17011/20/01-CHS.Il dated 23.08.2002, 7.11.2002 & 08.01.03
and letter No.C.17011/04/02-CHS.Il dated 28. 11.2002, 07.01.2003
& 24.01:2003 written by this Ministry to. Assam Rifles, requesting
them to draw up a firm schedule for repatriation of CHS doctors from |
there, for your ready reference. This was done as per orders of the =~ _ P
Hon'ble CAT Guwahati bench in OA No.315/01 filed by Dr. Tamal B 1
Kanti Roy., From these. letters, you will notice that we have been
. requesting Assam Rifles to draw up, a firm schedule for. repatnatlon
.. of CHS doctors since long. However,. |t seems no actlon ‘has been
taken by Assam Rifles SO far.. ..

. : L : . ] :,“7‘, ] Ll IS ’.~.‘ C . O . ‘\

. Dear ' ‘ . - o “4‘,‘., N 5-1vad,-\‘-ﬁ~w I:, ' ¢ e ’ X ) ’ ’
{

1

i

S TN

| may mention here that Assam leles }was earlier a
participating unit in the CHS and 128 posts of MOs in Assam Rifles -
were enacted-in the CHS. However; since not many CHS officers
were willing to go to Assam Rifles, they were allowed to have their
own cadre. It was, therefore, decided to de-cadre all the posts of
MOs from CHS and allow Assam Rifles to make their own.- . .
recruitment. - Consequently, it was decided to repatrlate the CHS | o
doctors in a phased manner., '

. ~.v§-11 oy Ly bt .-8 ‘

At present about 49 doctors are worklng in Assam Rifles and ‘}/’ i

many of them have been requesting repatriation,.,;.Some. of .them : ‘
have been gone to Courts. In the above menﬂoned case of Dr.T.K.
Roy Vs. Uol, CAT has asked us vide their order dated 24 04. 2002 to

explore appropriate mechanism with utmost expedlency, so that the
morale of such officers does not get affected. That is possible only if
atlme‘_wd schedule of transferring CHS doctors out, as per their

semorlty, in the NE Reglon

—

Contd.\...2/- ', -

= 75"'( gqi7818)
(ai £. SARWAL)
73T nfae:mnder Secretary
areey qd qfeary sema mamu

Wiy of o Dotbi.




Guwahati bench for implementyationl gf:,Qrdier‘,fdat.ed;_1-.1;.10.2002. -:
Keeping in view the contempt petition and other fact, 1 would
request you to kindly issue directions to Assam Rifles to formulatea

firm policy with g specific time frame of the repatriation of all the
otiicers at the earligst o el e

LRI L S FRT Y SRTIR Oe
——

With regards,

Pt e e

- Yours sincerely,

. ‘ s :
se H ety ‘l

L IERNTHATL

Shri N. Gopalaswamy, e by b
Secretary, o ; Gk
. Ministry of Home Affairs, - \ el
North Block, | “ ' et
New Delhi. roy AR TR TNt
(0 ¥y

" (S.K. Naik)

\ - i
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I8 GENNE]

AK. Jain ' otfice of 3%30 v =nai zsntﬁ ¢ fFh-110001
Joint Secretary (P) Dy. 12 - ‘
o \"} MINISTRY OF HOME AFFAIRS
e Dute - 'GOVERNMENT OF INDIA «;
Tel.N0.23094927 : NORTH BLOCK NEW DELHI- 110001
oice © (vk\%g ‘-' &NNEXURE . lz
o %axe bt D O No A-12011/1/2003/P III SHX Dated 3"i March 2003
’(8 - s Co "-"7?*?‘5!‘«‘1'51'“.»";; R
D o -
‘T Dear Sha MOWL& ST - :
G : . . o . cLod , .
“Q Kindly refer to your D.O. letter no. C- 1701 l/ 14/2002 CHS 11 .

dated 13™ February, 2003 addressed to the Home. Secretary for

issuing directions to Assam Rifles Yo formulate a firm policy witha -
specific time frame of the repatriation of all the CHS Ofﬁcers at the
earliest. |

2. In this connection, I would like to mention that Assam Rifles

is facing acute shortage of Medical Officers. Through the MOSSE -

2000-01 conducted by ITBP 43 Medical Officers were! provided to- -

| ﬁhe Assam Rifles but only 7 of them have . reported'so far. Even if -
remaining 36 join the Force, the number of vacancies :will st111 be

tfie end of this month. DoPT have not agreed to extend the tenure of *

contractual appointees. These vacancies are agamst a total of 198
posts of MOs in Assam Rifles. Co

3. At present common recruitment of Ofﬁcers 1$ gomg on for
the year. 2001-02. It is expected that with the decision of a new
Medical Cadre of Assam Rifles and placement of newly recruited
Medical Officers the situation W111 1mproVe i, next three to four
years. Therefore, the Force may 't ‘be. i a posmon to start relleVmg .
CHS Ofﬁcers from the year 2004 onwards Ll

32 {L [IIAA)
Hi £. SARWAL)
29T afawUnder ‘Secretaty
areey g aftary ss0m vl A

ytn 9+ W
M el N W Digtti,

79 as on date which will increase to-88 in the next month since the ‘f g
contractual appointment of 9 Medical Officersis going to expire by .

359 A0 e e :.mw:—zg 2

o

(;*v
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4. Inview of the above, the proposed schedule for repatriation of
48 presently serving Medlcal Ofﬁcers of CHS Cadre with Assam :
Rifles is as below: o
i) None in the year 2003 o RS
i) 14 Medical Officers to be repatriated in the year, 2004 T
iii) 34 Medical Officers to be repatriated in the year 2005. . .

5. The above schedule is subject to availability of addltlonal ‘-" o
Officers through the ongomg recruitment. processes of Medlcal

Ofﬁcers

Yours smcerely,

RN TTSLIE LIRS SRPPS R RIS

. ’
yrarfa

~ ShriS.K. Naik, Sl el B 0G0
' . Health Secretary, =~ : D »:Fié R LT I
" Ministry of Health &Famlly Welfare, IR UL 1T PR A TR VI
(Department of Health) ;i..a:"% Cn o BV
. New Delhl. S !::'»”?trf'“‘gf;: RUIBUIGUS b R =
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"é":' ! a/} D S Mishra

~ DO No. A-12011/1/2003/Pers-lll = Dated : LJune 2003

o Q( AFIZJEXUREE
| / 63

| - O
Director(Pers) ~ Ogoa_\_ﬁjipf-\' e =, =r:£ fedt-110001 Q\
G | G MINISTRY OF HOME AF_FAIRS% /\/

i), W 23092956 SR L GOVERNMENT OF INDIA ~
‘ oo NORTH BLOCK, NEW DELHI110001

. Krndly refer to JS(P), MHA's DO fetter dated 03 03-2003 regardmg

__.,ij,repatrratron programme of CHS Doctors from Assam Rrﬂes

’, Trepatriation 'of 48 CHS doctors as per their “seniority in joining Assam

reparrratron plan, as already conveyed is as below :

(a) Durlng the year2004 | l - 14

(b). Durmg the year 2005 - 34 foféofb.s (Cris)

\
ShriS K Nark : C’Mﬁ‘ |
' Secretary, . o
. Ministry of Health & Famxly Welfare ;
" New Delhr o o

——

L WM

_ \'J\go' . (%2 q:rn: mram)

éa . SARWAL)
qat afraiUnder Secretary
eareen, @i afdre w8 ug I
Mimistry. of Hanith F, W
af ﬂmﬂmew Delh,

5 . a5 n oo - .

2 o have been drreoted to forward herewrth tentatrve schedule for K

‘Rifles, prepared by the Assam Rifles, as per Appendrx-'A’ Year-wise "

Y’ 110 )
Datg. .+ ; /f/. -
‘ “‘l'g/"éu 0 ang

o Youféén/cirely, . :

(DSMishra)
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e Appx ‘A’ '
oy NOMINAL ROLL OF CHS CADRE MEDICAL OFFICERS ~ > N
f‘) SIHOWING THEIR SENIQRITY OF SERVICE IN ASSAM RIFLES — (; ol
i §/No. Name of Medical Officer Date of Remarks
. joining in
Assam Rlﬂcs
1. Dr J R Saikia, CMOWNFSG) 24.04.82 Will be released in the yesr 2004
2, Dr BC Das, CMONNFSG) 24.05.82 | Will be released in the year 2004
3. Dr P K Baruah, CMONF SG) 23.08.82 | | Will be released in the year 2004
bd ! Dr R C Sonowal, CMONFSG) 03.06.83 i | Will be released in the year 2004
VS | Dr Dhiren Engti, CMONFSG) - 02.03.88 - | Will be released in the year 2004
6.  Dr Dr D C Deori, CMO(NFSG) 04.04.88 Will be released in the year 2004
17 Dr Ambika Prasad, SMO 03.07.88 - | Will be released in the year-2004
i 8. Dr M C Bora, CMO (NI'SG) . 16.12.91 | | Will be released in the year 2004
9. Dr Akhilesh Prasad, CMO ' . 1.127.10.92 "1 | Will be released in the year 2004 ~
0. ] DrRXP Singh, SMO 120.12.92 ¢ | Will be released in the year 2004
i 111 Dr Gulub Chand, SMO 10.01.93 - [ Will be released in the year 2004
.12 I'DrL Somarendra Singh. SMO 01.04.93 1 | Will be released in the year 2004
13, | DrUjjal Rey, SMO : 103.0593 : | Will bereleased in the year 2004 -
14 Dr(Mrs) S R Rumthao, SMO - 105.05.93 i Will be released in the year 2004
t15. | DrO P Narayan, SMO :109.07.93 1 | Will be released in the year 2005
i 16.. | Dr Girindra Roy, SMO 1 10.01.94 i Will be released in the year 2005
117, Dr (Mrs) Sutapa Sikdar, SMO 124.01.94 | Will be released in the year 2005
18. Dr TKRoy, SMO . 124.03.94 1 | Will be released in the year 2005
19. | DrP L Gangte, SMO . 102.05.94 | | Will be released in the year 2005
P20, Dr William Layam, SMO 03.05.94" ' | Will be released in the year 2005
i 21. - | DrD Sunder Rao, SMO .1 09.09.94 Will be released in the year 2005
P22, Dr R Samaddar, SMO 121.10.94 Will be released in the year 2005
' [ 23. | Dr Bansidhar Hembrem, SMO 26.10.94 ' | Will be released in the year 2005
i 24 DrHari Charan Birua, SMO 28.11.94 1" { Will be released in the year 2005
25. Dr (Mrs) Kiran Singh, MO 12.01.95 : | Will be released in the year 2005
26. . ! Dr Haren Dole, CMO(NFSG) 04.06.95 i | Will be released in the year 2005
27, Dr (Mrs) Sheela Singh Taiwana, MO '} 08.08.97 | | Will be released in the year 2005 Lo
28.~>! Dr Rajiv Ranjan, MO, . - : 09.02.98 | | Will be released in the year 2005 _9- —_— SR
t 29.. | Dr Lanu Wapang, MO 17.02.98 | | Will be released in the year 2005 SRR
. 30. ! DrRajesh Gupta, MO - 17.12.98 ' | Will be released in the year 2005
3L Dr Mohd Mustaquan, MO 15.01.99 | Will be released in the year 2005
= Dr R S Rawat, MO 08.02.98 Will be released in the year 2005
i 33. - | Dr R N Madhukar, MO 10.02.99 *| Will be released in the year 2005
P 34 Dr Sawinder Singh, MO ™ 11.03.99 Will be released in the year 2005
§ 35 Dr C P Choudhary, MO 05.04.99 Will be released in the year 2005
ji’ | Dr Snjiv Kumar. MO 03.05.99 Will be released in the year 2005
| 37. ! Dr S C Bhattacharjee, CMO 14.05.99 Will be released in the year 2005
| 36, Dr M S Panging, CMO (NFSQ) 09.06.99 Will be released in the year 2005
LBQ. ‘ Dr Suman Biswas , MO 10.06.99 Will be released in the year 2005
40, Dr Sanjay Kumar, MQ - 10.09.99 ' | Will be released in the year 2005
(4] Dr B R Deort, CMO 22.11.99 ' | Will be released in the year 2005
e Dr G P Sinha, CMO 13.03.2000° | Will be released in the year 2005
[ 43, Dr P K Deori, CMO 16.03.2000 | Will be released in the year 2005
149, 1 Dr(Mrs) S C Deori, CMO 16.03.2000° | Will be released in the year 2005
+ 35 1 Dr Rupendra Kumar, CMO 27.03.2000- | Will be released in the year 2005
“46. 1 Dr Khagen Ramachiary, MO - 24.05.2000 | Will be released in the yeor 2005
a7, Or A'K Sudhanshu, MO 30.08.2000 Will be released 1n the year 2005
48, 05.10.2000- | Will be released in the year 2005

! Dr A K Nigam, CMO

g g e -~
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"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL gd
GUWAHATI BENCH : GUWAHATI 3

CONTEMPT PETITION No 26/2003

~ In O.A No 341 of 2001

In the matter of :

Shri Rajeev Ranjan

ceveeee..Petitioner

-Versus-

1. SriKrishna Singh,

Secretary to Government of India, ,
Ministry of Health and Family Welfare (Department of Health),

Government of India
New Delhi

2. Lt General HS Kanwar
Director General Assam Rlﬂes

Shillong

.. Alleged Contemnors

I, Lt General HS Kanwar, PVSM, AVSM, VSM, aged 59 years,
Director General Assam Rifles, Shillong, Meghalaya do hereby solemnly

affirm and state as under:-

1. That I have read the contempt petition filed by the above named

- applicant and understood the contents thereof. 1 hereby deny the

contentions made therein, unless the same are expressly admitted thereon.

2. That the ‘respondents have the highest regard for the Hon'ble

g Counsel

entrat Adminisirative Tr.bunal

Tribunal and alwajrs complied with the directions of the Hon'ble Tribunal

sincerely and faithfully.

3. That the respondent, Assam Rifles on reeeipt of the judgement by -

. . i IS '
- this Hon'ble Tribunal, immediately intimated the administrative ministry

<

(o

R

Guwahati Bench : Guwahati



of this Hon'ble Tribunal

4. It is respectfully submitted that the respondents have already |

e, st e,

prepared a schedule for posting out medical officers of CHS.  Further the

g - e

réspondents have already intimated the Ministry of Health for phase wise

repatriation of CHS doctors ar\id as of now Ministry of Health have been
asked to issue'repatriatio.n order in respect of fo_lloWing doctors who are
the senior most amongst CHS doctors:, sérving with the respondents and
willing to be posted out from Assam Rifles..
| (a)  Dr Dhiren Engti, CMO (NFSG).
(b)  Dr Ambika Prasad, SMO.
~(¢) DrMC Bora, CMO
(d) Dr Akhilesh Prasad, CMO.
(e) Dr RKP Singh, SMO.
5. ‘That-it is most respectfully subﬁitted that all the above doctors
will be repatriated Véry soon on receipt of their transfer orders from
Ministry of Health and Family Welfare. Further it is also respectfully
submitted that the remaining CHS doctors serving with the respondénts
wiil be repatriated in a phased manner and all oﬁt endeavours are being
made by the respondents for their early repatriation as directed by this

Honb‘le Tribunal.

6. -That it is most respectfuliy submitted that the respondents have
already started a combatised medical cadre for Assam Riﬂé, and it is
expected that more doctors are likely .to join very soon. It is I}lrther
submitted that there is an acute shortage. of medical officer in Assam
.Riﬂes which is deployed. in the most difficult areas of North East and as of
now the Force is .functioning on a minimum need basis s\cale of doctors.
However it is submitted that all efforts ére made by the respondents for

early complete repatriation of CGHS doctors serving with the respondents

2T

about the same and took all necessary steps for early compliance of order
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7. That it is most respectfully -submitted that the delay caused in

complﬁng the repatriation of all CHS doctors was not due .to any

negligence on the part of the respondents but due to the reasons beyond

* the control of the answering respondents.

It is therefore, humbly prayed that your Lordships may graciously

be pleased to consider the above facts and to discharge the

contemnors/respondents from the notice of contempt.

DEPONENT

VERIFICATION

I,'Lt General HS Kanwar, PVSM., AVSM; VSM, aged 59 years s/o
Late Shri Babu Ram Thakur, worki_ng as Director General Assam Rifles
do hereby verify and declare that the statements made in this written

statement are true to my knowledge, information and belief and I have not

suppressed any material fact.

, . ‘ ~
~ AND [, sign this verification on this __ £ /A day of «4@92004.

DEPONENT '

B o WS
Lt. Gen

Ma%mmtrém'

) | Director Genaral Avsam Rifleg
frsta-1930i1 (darea)
Shillong-793011 (Megialaya)



L 13.03.2004, the Hon’ble
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G' wshati Berct
IN THE CENFRALADMINISERATIVE TRIBUNAL
' GUWAHATI BENCH: GUWAHATI

In the matter of:
C.P. No. 26 /2003
In O.A. No. 34172001

-And-
In the matter of:

Dr. Rajeev Ranjan.

..., Petitioner,
-Vs-

Shri Krishna Singh and Another.

.... Contemners.
-And-

In the matter of :

An Additional Rejoinder submitted by the
petitioner.

The humble petitioner most humbly and respectfully begs
to submit as under: -

That vyour petitioner being highly aagrieved for non-

compliance of the jUdgment and order dated 01.05.20072

passed 1n 0.A. No. 341/01 approached this Hon’ble

Tribunal through C.P. No. 26/03. The Hon’ble Court was

pleased to issue notice upon the alleged contemners

after hearing the

submission of counsel for the

petitioner. The matter came up for hearing on

Tribunal after hearing the

matter on length was pleased to grant liberty to the

petitioner to submit the names of the doctors who were



transferred and posted outside the N.E région in
violation of the transfer policy as contended by the
alleged contemnors in their written statement.

It is submitted that the petitioner camg to know

from a reliable spource that Dr. Matasa Verma, Dr.

ayatri and some other doctors whose names could not be
collected by the petitioner due to secrecy maintalned
by the department, who were posted to this region and
placed under the administrative control of Director
General of Assam Rifles were subsequently transferred
and posted to their choice station even before
completion of the fixed tenure of posting. Be it stated
that very recently Dr. Natasa Verma who was transferred
and posted under the administrative control of DG Assam
Rifles wvide order dated 01.04.1999 and Joined at
Lokhra, Nagaland oﬁ 18.04.1999 has been transferred and
posted at her choice station even before completion of
her fixed tenure. It is further submitted that more
than 1000 Medical Officers are working in the Ministry
of Health and Family Welfares in different regions of
the country but only those doctors who are posted in
N.E regions are retained arbitrarily years together in
this region without transferring and posting the other
doctors serving outside of N.E region. The respondents
adopt no fair policy of rotation of transfer and
posting. It was held in the case of O.A. No.33@@7that
while transferring the serving doctors in N.E region
under DG Assam Rifles the respondents take recourse for

transfer and posting of other doctors on rotation basis



2.

/;ﬁy 3

but even then the same was not followed by the Ministry
of Health and Family Welfare or Ministry of Home .
Affairs.

It is further svbmitted that the petitioner could

not procure the order of transfer and posting of the

doctors from N.E region as indicated above inspite of

bast efforts of the petitioner. Therefore the Hon’ble
Tribunal be pleased to direct the alleged contemnors to
produce the relevant records of initial order of
posting and subsequent transfer and posting orders from
this region to outside of this region of the doctors as
indicated above for perusal of the Hon’ble Tribunal.
Copy of the posting order of Dr. Natasa Verma
dated 01.04.99 and a copy of Jjudgment and order
passed 1n 0.A No.gg@@p are enclosed hereto for_
ﬂﬁ perusal of Hon’ble Tribunal as Annexure-A and B

respectively.

That this petition is made bonafide and for the ends of

Jjustice.



YERIFICATION

I, Dr. Rajeev Ranjan, son of Prof. Rajendra Prasad
Singh, aged about 32 years, working as Medical Officer,
& Assan Rifles, 99 AP, Khunsa, Arunachal Pradesh, do

hereby verify and affirm that the statements made in

para 1 and 2 are true to my knowledge and T have not

suppressed any material facts,

And I sign this verification on this the 1gth day of
July of 2004.
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S -NO.T12025/ 208/ 98-cHs, T ,
o sovernment of ‘InAis , ) o _ .
Yinistry of Health & Familv "lel fare o , o
(Department of Health) S AR :
SR e Mimran Bhawnan,New Delhi-110011° ~ 't , ;
Aated the ' ‘ S

v . NSMOR'NDU Moo (117(637 | ‘ ,eiz/’ . !
£ . Gt e eV iorm e et e s e wla . :

SUBJSCT" +  iSI'EOTALLQECRIITMENT TO_THE ™n1~'T, OPFTATR ADAHR
. OF CENTR™L HE"LTH STRVICE. FOR ASSAM RIFLES,

L ..

i " The Tnion Tublic Service Tom—ission recommended

{Dr. Natasha verma : for appointment to the vost o
of YeAical Officer in the déntrai Haalth Servica on the hasis of Spl. Rectt
or Assam Rifles.The "resident is plensed to aive "n offer of ' L 1
2urointment to Dr._ _Natasha verma e as MeﬂiCAerFfic¢r on-' -
'ﬁeguler;basis.under~“daisam;giﬁleS-ué e
on the following terms and condiiLionsi=" ‘ - S -

(1) The. &poointment 1is on an officisting basis onlv on probation
for A period of two years from the Aate of anmointment which may be
extended At the Alscretion of the competsnt authority.He/She

vill be cdnsidered for confirmation in the Medical Officers Grade
after satisfactory:completion 'of nrobation. The officer miy be

required to undergo such training A8 Sovernment mayv prescribe. |
Tallure to complete the period of probatfon to the satisfaction of

the coMpetunt-authority will render the candidate liahle to be’ :
 Aischarged from service at ‘any-time without any notice and assigning '
.Anv- reason or reversion to sSubstantive post on which the candidate
MY be'retrining a8 lien, *fter the satisfactory completion of

neriod of probatinn tha termination.will be by qiving one month's
nnotice on:either side, The anpointing authority, hnwevér, reserves
the right: nf terminating his/her service forttwith or before the
expiration of- the stipulated period of notice by making payment
to him/her for,the unexpired period.-.

[ . . 1
THE 'CANDIN'TE S]'OULD HAE COMPLETED IMTISWACTORILY ™HE-

COMPULTORY ROTATING TYTERNTHI® BEFORE JOINING STOVICE. IN CASE

VHERS THIS YM§ NOT BEIM COMPLETED, “LL DFTMILS SHOULD, RE

FIANISERD TOR CONSIDRR ™ION DT THT GOVIRMZNT.

(11) The scdle|of pay of the post is "+ 8000~275-13500, The, inttial
P2y of such candidates who are in govt. Service will be fixad
According, to the rules’ and those who are not in service will be
fixed at ‘the minimum of ‘the pay scale,

b iy ot

(111) Private practice.of any kind whatéoever including laboratory
nd copsdltant’practice is prohibited. - ., - .
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:5(iv) JearnessianA other 1o - "ncas Wwill h» 2dmissible accordina

# to orﬁprq oFsthﬂ nntral ”nvernﬁent

 <(v) “on-practicinq a]lowanceq is =dmiq ihle accordina tn nrders/
in=truc+ions oF the hovernmhnf,1QSnoﬂ from time to time,

(vi) The oFFicers will be reauired to contrihute commilsorilv to

the G.p, ™unA ; in 3ccordance with the rules in force from. tive to
time, . h 4

(vii)nHﬂ/ hp is raﬂuircﬂ to contrihute towAarAs central “ovt.
mmnlovee's ‘Group In»ur’nrn Tehena, 19R0 3+ such rates 28 may bc
nres vrihpd hv +h° overnmonf accorﬂ*nn to niles,

(vidd), mh° avhotntmant cnrr1°9 with {t th~ 1i2hilitv to serve in
anv ATt of Tndia or outside,

- (1x) The OFFfrPr§ sh*]l i.f f0 remired, he liahle tn serve in
Nefence service nr- rost cnnnecteAd wi th the Nefencr of India for a
neriod 6F not: les$ than 4 vears includino the period, srent on
trainina if ﬂny.orovideﬁ

(1) The officer shall not be required +o serve as Aforesnid
© - 2fter the expiry of ten vears €rom the date of appointment.
(b) * 'mhn officer sh31ll nnt orAInstrily be remuired to - -serve

aforesaiad after attaining the age of 45 veAars.
(O ——_

(x) ? ﬂPCl‘erion recarding th° marital status in the encloqu
ﬂroForm\ mav: he sent to this Ministrv immediately.

(xi) ©On avnolntment the officer will be recuired to take ‘an oath
of EIIPQi“ncetto the Constitution of India or make a solemn
Wfftrm‘tion to khat effect in. thn prescribed proforma‘

(Xii) PO L’:""UY"""‘ Lro”kvr‘ﬂ '
N T nhanadEA . . . .

o o mnﬁicﬁl ﬂrﬁﬂuafp anoo4ntpﬂ +o the post of Medic2l Officer
or pninr vedical OFficer or Chief Medical Officer including Thief
MrAic3) Officer ("lonwfundtionat-€@leetion-Grade) For: ‘which bQSSPSq_
ion of a recoaised pOSC“rﬁﬂHuat@ qualifwcafion is not eSSPntjal
shall ba aiven over and ahove the.pay¥ admissible in the relevant -
ac’1°: Post«Aradunte a]low:nCP'nnr month s per wvelevaut orders/
instrictions, for possession recoanised Post Gracuate Afiploma ($)
or nost Fraduate Degree respectively spacified in CHT Rules, 1996,
or under the .Indian Medical Council *ct, 1956 (102 of 1956). The
mllowance shhll ba paysble onlv.at the rate of the allow~nce
admissdible for pwssessing recognised Post Sraduate Degree to ~n

officar who possess both recognised Post Gracuate Dearce and ..
Diploma

Y

....pAge3
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H/She has heen medically examineq and’ found, #1¢," R

Hia/Her character and antecedents have alsn heep bot Q}'
verified anq there

is nnthing against him/her,

.conditions will be
S and orders that ‘may

Other tetms ang
relevant rule
time to time,

;ﬁequlated by the
be in force frem’

ACE OF -POST GRADUATION *ILy, pE

' 5D UNDER ANY' CIRCUMSTANCES, “THE. c*npIpATES
// 'TLL HAVE T() CHOnSE RETWEEN pQ
B /]

THE CENTRAL HE?

ST GR*DUATION OR JOINING
i T (xviidg) NO. REQUE ST - POR
¢ -
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i

LTH SeRvICE,

CHANGE - 1IN THE PLACH OF. POSTING “IILL nNE '
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s “he ﬂpho{ntmpnh.of
nrnvisional and 438 g

.Natasha Verma . . » C ol

k ; act to- follow o Fics st Heing
Verifipd by T UBRC/this J nidtry, ° inq c.?ti 1Ca§§73y Peing
o L Pompulscry RO* £i '.Internqhih Cnrticicate. b
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CENTRAL ADMINISTRATIVE TRIBUNAL

GQWAHATI‘BENCH
;,' . § !

". .

Date cof Order H ThlS the 27th day of October,ZOOO.

e .,‘»'qd .::1:

I Banshldhar Hembram,
g - Son.8f Shri Babulal ‘Hembram
" ¥ . ‘Medical Officer, :
¢ o _‘Posted at 19 Assam leles,
'Serchhip, ' : '

"M;zqram Ve ;fjﬁ -v%i ...Applicant

g’ , : o
The Union of Indla R
#.({Through the Secretary to the Government
“of India, Mlnlstry of Health and
.. Family Welfare),| i
e New Delhi. - K '

.
R
ot

The Secretary tcjthe Government

of India, Ministry of Home Affairs,
New Delhl. .

The Dlrector General of Assam leles,

. !
'i'Mlnlétry of Home Affalrs, '

éﬁhe DEputy Dlrector (Admn) T
Assam Rifles, = -

'Shlllong'“f _.ﬁ} ; ) «+.Respondents

e (5"

‘By Advocate Mr. B.S. Basumatary, Addl. C.c.S. c.
e I

'iCHOWDHURY J

il
18

‘
o

,.:, e sz.

Thls 1ssue;relates to postlng of a Medical Offlcer
# 4
.a place of his choice after completion
M :

ﬂ,The, appllcant belongs to medical

profe351on and. on’ selectlon by the Union- Publlc Service

a‘ P ]

Comm1851on in. the year 1992 He was posted in the office of

t e D1rector4Generah of Assam Rifles, Shillong vide order

».

‘n

.'dated 27. 9 1994 »The appllcant reportedfor duty- in the

PR
.’ rl

offlce of the Dlrector Geheral of Assam Rifles, Shilloﬁg on

rl'

26'i0 1994, Thereafter he ws posted to 22 Assam Rifles

\ [N

initially at Iéqnouoal Théreafter he waa nActa’  +-
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y b

as. per the order of the competent

The appiicantvwas also posted in the State of

9oy
Presently he has agalnbposted in North

By thls: applicatioin he has sought for
. S N

'f“%goﬂfe statlo? postlng.onythe strength of Government policy
g T . O '

Mlnlstry of Financies, Department of
+ 20014/3/83-E.IV dated 14.12.1983.
'communlcatlon the Government of India

.l\,

flxed .the": tenure‘of postlng of three years at a time for

offlcers with service of 10 years or less and 2 years of

4,'

'eserv1ce for offlcers with more than 10 years of service in

1;Ncrth Estern Reglon and on completion of the fixed tenure

R

may.

Jbe con31dered for ,choice station posting as far as

31ble. The appllcant belng aggrieved by the action of the

’. ‘

r.spondents-in not glv1ng_choice~station posting approached
v e N "'.-'JZ . R -

aiﬂtﬁiszribunal;
% %«fhl:. ‘ D ‘ s HE

.3?“"1 Heard Mr. M. Chanda, learned counsel for the
i AN v . noo- . H

rear A

Rl T

v'applicant and . Mr. B.S. Basumatary, learned Addl. C.G.S.C.

SRy i
X

) haeyoan o ‘ L R T ITITR
The respondents contested the clalm of the appllcant

,\ ‘.““’ . AN )4.

In the wrltten statement it

I

r : :
stated Notlflcatlon dated, 14. 12 1983 as

‘~""l]'l-f. . S

f'that

N iy

1sknot appllcable s0° far the. appllcant
- A

.A,

R
LA

recru1ted through %pec1al Recrultment Drive ,conducted
spec1f1cally for Assam leles though he. belongs to Central
i d

8 transferable to any part of India.

p01nted out that. since he has accepted
’ }‘ , ey .. el

_1ntment know1ngfully well that he w1ll have to render
.. ) "H g - . .
hls,serv1ces in North Eastern Region since headquarter is

looated in, Sﬁlllong””

\

the Assam leles 1sf

of@Doctors. Accordlng to:Mr. Basumatary there are about 70-

“Contd...

gl v
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osts are xacant and - therefore quest1on of sending the

2

ato other region does not arise. He
rf serv1ce of the applicant is

: )
fer POllCY issued by the Govt. of

.h and Famlly Welfare under O.M. No.

:_220 /40/85/CES II dated 25, 2 1985 and not by the O M. dated

K submltted that 1n llke cases of Assam leles’the“Trlbunal

t

. the case ofﬂ:that_:applicant“ for choice station

. Yw e _ , e
. v Do - i
[

The respondents-are not fully

hi55 choice station posting.: In fact

:1' :

; thelr“ywrltten statement submitted  that !
B B He ’ .._." } N H
.posting so far made by the

1n,4the Ministry and it would be

turn sub]ect to avallablllty ’of i

ERVERER T

pOStlng the1 appbacant at his choice spbject to
o I -'u‘ Y 4;( e . R

ablllty of:i vacancy, I dej not think any 'directiop is ’

‘ R L

4this Trlbunal. It is ‘expected that‘ the f

peating .as prayed for, if necessary by

b3 ’ ¢ l
'tan ferrlng other Medlcal Offlcers who are serving outside

.“!

the,North Eastern Reglon.
With thls.;obsepvation_ made above, _the' application

5 d{§posed”?£d No. costs.

I
S/ VICE CAAIRMAN
d
Section ijfcer (J’) _ s | , !
A T GUWAHATI BANCH : R | :
’ Guwakatp78'005 : o




